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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

APPEAL NO. 2 OF 2025

IN THE MATTER OF:

Freedom Park Life AOA ...Appellant
Versus

Haryana State Pollution Contirol Board & Anr.  ...Respondents

REJOINDER TG REPLY OF RESPONDENT NO.1 & 2

MOST RESPECTFULLY SHOWETH:

At the outset, it is submitted that no averment, contention,
statement and/or allegation made in the reply filed by
respondeni No.1 & 2 shall be deemed to be accepted or
admitted unless done so expressly in the present rejoinder. The
contents of the appeal filed by the appellant are reiterated to be

true, correct and reaffirmed.

A That the contents of Para A of the reply need no rejoinder.

REPLY TO THE COUNTER AFFIDAVIT:

1. That the contents of Para 1 of the reply need no rejoinder.

2. That the contents of Para 2 of the reply need no rejoinder.

o,
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That the contents of Para 3 of the reply are false, denied

and the contents of para 3 of the appeal are reiterated to be

correct and reaffirmed.

That the contents of Para 4 of the reply are false, denied

and the contents of para 4 of the appeal are reiterated to be

coirrect and reaffirmed.

()

(ii)

(iii)

(iv)

(v)

That the contents of Para 4(i) of the reply need no
rejoinder.

That the contents of Para 4(ii) of the reply need no |
rejoinder.

That the contents of Para 4(iii} of the reply are false,
denied and the contents of para 4(iii} of the appeal
are reiterated to be correct and reaffirmed.

That the contents of Para 4(iv) of the reply need no
rejoinder.

That the contents of Para 4(v) of the reply are false,
denied and the contents of para 4(v) of the appeal
are reiterated to be correct and reaffirmed. it is |
submitted that in second week of August, 2022,
heavy rainfall occurred in Gurugram, Haryana due to

which huge quantity of storm water flooded in the
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STP and STP panel, ifs motors, blowers got
damaged and STP tanks also got flooded. Due to
which the STP was not working properly to its full
functionality and sample results show that only the
BOD was bevond the prescribed limifs, while the rest
of the parameters were within limits. The appellant
society was in the process of getting the STP
repaired. In the meantime, on 27.08.2022 the
respondent No.2/Regional Officer collected samples
of the STP installed in appeliant society. During the
collection, the office bearer of the appellant society
duly explained the whole situation and narrated the
circumstance that due to heavy rainfall said issues
arose in the STP, ctherwise, it was working perfectly
fine and the remedial measures are in progress.

That the contents of Para 4({vi) of the reply need no
rejoinder.

That the contents of Para 4(vii) of the reply are false,
denied and the contents of para 4(vii) of the appeal
are reiierated to be correct and reaffimed. It is

submitted that in second week of August, 2022,
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heavy rainfall occurred in Gurugram, Haryana due to
which huge quantity of storm water flooded in the
STP and S7TP pénel, its motors, blowers got
damaged and STP tanks aiso got flooded. The said
STP due to Act of God of over flooding due o heavy
rain and said issue arose due io the said natural
cause. The appellant society was in the process of
getting the STP repaired. In the meantime, on
27.08.2022 the respondent No.2/Regional Officer
collected samples of the STP installed in appellant
society. During the collection, the office bearer of the
appeilant society duly expiained the whole situation
and narrated the circumstance that due to heavy
rainfall said issues arose in the STP, cotherwise, it
was working perfectly fine and the remedial
measures are in progress. it is further submitted that
the appeliant society never applied for provisional
consent to operate, it applied for proper regular
consent to operate, by depositing re-sampling fee of
Rs.4,500/- and a security deposit of Rs.5,00,000/-

and the respondent on its own discretion granted only
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was working perfectly fine and the remedial
measures are in progress.

That in rejoinder to the contents of Para 4(ix) of the
reply, it is submitted that the heavy rainfall occurred
in second week of August, 2022 due to which the
STP of appellant society damaged and the appellant
was in the process of hiring technical contractor, in
the meantime, on 27.08.2022 the respondent
No.2/Regional Officer collected samples of the STP
installed in appellant society. During the collection,
the office bearer of the appellant society duly
explained the whole situation and narrated the
circumstance that due to heavy rainfall said issues
arose in the STP, otherwise, it was working perfectly
fine and the remedial measures are in progress.
Thereafter, on 01.09.2022 the Maintenance Contract
was awarded by the appellant to professional
maintenance Company namely — Nimbus Harbor
Facilities Management Pvt. Ltd. for repair of STP.
That the contents of Para 4(x) of the reply are false,

denied and the contents of para 4(x) of the appeal
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provisional consent to operate without assigning any
reason, whereas, pefitioner always requested a
complete CTO. The said conditions are matter of
record, anything conirary to the record is false and
denied.

That in rejoinder to the contents of Para 4(viii) of the
reply, it is submitted that in second week of August,
2022, heavy rainfall occurred in Gurugram, Haryana
due to which huge quantity of storm water flooded in
the STP and STP panel, its motors, blowers got
damaged and STP fanks also got fiooded. The said
STP due to Act of God of over flooding due to heavy
rain and said issue arose due {0 the said natural
cause. The appellant society was in the process of
getting the STP repaired. In the meantime, on
27.08.2022 the respondent No.2/Regionat Officer
collected samples of the STP insialied in appeliant
society. During the collection, the office bearer of the
appeliant society duiy explained the whole situation
and narrated the circumstance that due ic heavy

rainfall said issues arose in the STP, otherwise, it
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are reiterated to be correct and reaffirmed. It is
submitted that the appeliant never received the said
show cause notice dated 12.09.2022 as the email

folestatemanager@amail.com, which was defunct

and was not functioning and the same was informed
to the respondent at the time of representation. It is
further submitted that after collection of sample, the
appellant society did not hear anything from the
respondent No.2 and was under the impression that
the explanation given to the respondent No.2 at the
time of collection of sampie was sufficient and
satisfactory. However, on 18.02.2024 Mr. Kuldeep
(former Estate Manager) of maintenance agency
(Nimbus) of appellant society was surprised and
shocked to receive an intimation through whatsapp
that a show cause notice was issued against the
appeilant society and no reply/response has been
given. Thereafter, upon making inquiries, it was found
that the lab test was conducted on the said sample
collected and the same found unsatisfactory and the

intimation was allegedly sent to appellant on an email

~)
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fplesiatlemanager@omailecom, which was defunct

and was not functioning and the same was never
been received by appellant. Thereafter, on
09.10.2024 in the personal hearing all the above
mentioned facts and circumstances and authentic
material supporting appellant's version were duly
explained and given by the appellant society.

That the contents of Para 4(xi} of the reply are false,
denied and the contents of para 4(xi) of the appeal
are reiterated to be correct and reaffirmed. It is false
and denied that the said notice dated 12.09.2022 was
delivered to the appeflant. As stated above that the
appellant's STP was damaged due to heavy rain and
because of which it was not functioning at the time of
collection of sample and the same was duly
communicated to the officials of respondents.
Moreover, the appeliant never received the said show
cause notice .dated 12.09.2022 as the email

fnlesiatemanager@omail.com, which was defunct

and was not functioning and the same was informed

to the respondent at the time of representation. It is
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further submitted that after collection of sample, the
appellant society did not hear anything from the
respondent No.2 and was under the impression that
the explanation given to the respondent No.2 at the
time of collection of sample was sufficient and
satisfactory. However, on 18.02.2024 Mr. Kuldeep
(former Estate Manager) of maintenance agency
(Nimbus) of appellant society was surprised and
shocked to receive an intimation through whatsapp
that a show cause notice was issued against the
appellant society and no reply/response has been
given.

That the contenis of Para 4(xii) of the reply are false,
denied and the contents of para 4(xii} of the appeal
are reiterated to be correct and reaffirmed. It is false
and denied that the said notice dated 12.09.2022 was
delivered to the appeliant. The appeilant's STP was
damaged due to heavy rain and because of which it
was not functioning at the time of collection of sample
and the same was duly communicated to the officials

of respondents. Moreover, the appellant never
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received the said show cause notice dated
12.09.2022 as the email

wiestatemanager@amail.com, which was defunct

and was not functioning and the same was informed
to the respondent at the time of representation. It is
further submitted that after collection of sample, the
appellant society did not hear anything from the
respondent No.2 and was under the impression that
the explanation given to the respondent No.2 at the
time of collection of sample was sufficient and
satisfactory. However, on 18.02.2024 Mr. Kuldeep
(former Estate Manager) of maintenance agency
(Nimbus) of appellant society was surprised and
shocked to receive an intimation through whatsapp
that a show cause notice was issued against the
appellant society and no reply/fresponse has been
given. Thereafter, upon making inquiries, it was found
that the lab test was conducted on the said sample
collected and the same found unsatisfactory and the
intimation was allegedly sent to appellant on an email

folestatemanacer@omail com, which was defunct
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and was not functioning and the same was never
been received by appellant. In the personal hearing
held on 09.102024, all the above mentioned facts
and circumstances and authentic material supporting
appellant’s version were duly explained and given by
the appeliant society.

That the contents of Para 4{xiii) of the reply are false,
denied and the contents of para 4(xiii) of the appeal
are reiterated to be correct and reaffirmed.

That the contents of Para 4(xiv) of the reply are faise,
denied and the conients of para 4(xiv) of the appeal
are reiterated to be correct and reaffiimed. The
appellant's STP was damaged due to heavy rain and
because of which it was not functioning at the time of
collection of sample and the same was duly

communicated to the officials of respondents.

Moreover, the appellant never recived the said show

cause notice dated 12.09.2022 as the email

blestatemeanager@aomail.com, which was defunct

and was not functioning and the same was informed

to the respondent at the time of representation. It is

/)
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further submitted that after collection of sample, the
appellant society did not hear anything from the
respondent No.2 and was under the impression that
the explanation given to the respondent No.2 at the
time of collection of sample was sufficient and
satisfactory. However, on 18.02.2024 Mr. Kuldeep
(former Estate Manager) of mainienance agency
{(Nimbus) of appellant society was surprised and
shocked to receive an intimation through whatsapp
that a show cause notice was issued against the
appellant society and no reply/response has been
given. Thereafter, upon making inquiries, it was found
that the lab test was conducted on the said sample
collected and the same found unsatisfactory and the
intimation was allegedly sent to appeliant on an email

inlestatemanager@omail.com, which was defunct

and was not functioning and the same was never
been received by appellant. In the personal hearing
held on 09.102024, all the above mentioned facts

and circumstances and authentic material supporting
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appellant’'s version were duly explained and given by
the appellant society.

That the contents of Para 4(xv) of the reply need no
rejoinder.

That the contents of Para 4(xvi) of the reply are false,
denied and the contents of para 4(xvi} of the appeal
are reiterated to be correct and reaffirmed. It is false
and denied that the appellant has violated any
Environmental Norms enumerated under the said
policy orders as wrongly alleged. As stated above,
the appellant's STP was not funclioning due fo the
damage caused by flood of rain énd the said
envirohment cbrnpensation has been wrongly
imposed by the respondents.

That the contents of Para 4(xvii) of the reply are
false, denied and the contents of para 4(xvii) of the
appéat are reiterated o be correct and reaffirmed. It
is false and denied that the impugned Environmental
compensation order dated 26.11.2024 was issued
rightly or procedurally as per the  methodology

defined in policy order as wrongly alleged. It is

/3
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submitted that as per policy dated 22.11.2021 of the
respondent No.1 the methodology for assessment of
environment compensatibn prescribed under chapter
3/4 “Environmental Compensation to be levied for
failure of preventing the pollutants being discharged
in water bodies” and “Environment Compensation for
discharge of untreated/partially treated sewage by
concern individuaifauthority”, whereas in the order
dated 26.11.2024 the Methodology applied by the
respondent No.1 and 2 is totally different i.e.
“Formula of calculation of  Environmental
compensation”, which has been wrongly applied and

has no applicability in the present case.

{xviii} That the contents of Para 4(xviii) of the reply are

false, denied and the contents of para 4(xviii) of the
appeal are reiterated to be correct and reaffirmed. it
is false and denied that the impugned Environmental
compensation order dated 26.11.2024 was issued
rightly or proceduraily as wrongly alleged. 1t is false

and denied that the appeal is not maintainable or

T,
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may be dismissed or devoid of mernt as wrongly
alleged.

That the contents of Para 4(xix) of the reply are faise,
denied and the contents of para 4(xix) of the appeal
are reiterated to be correct and reaffirmed. it is false
and Idenied that the impugned order is reasoned or
does not require interference from this Hon'ble
Tribunal as wrongly alleged.

That the contents of Para 4(xx} of the reply are false,
denied and the contenis of para 4(xx) of the appeal
are reiterated to be correct and reaffirmed. it is false
and denied that the impugned order is reasoned or
does not require interference from this Hon'ble
Tribunal as wrongly alleged.

Lab Test reports dated 20.01.2023, 28.06.2023,
20.09.2024, 04.01.2025 & 12.02.2025 has been

annexed as Annexure — A-f. Purchase order

dated 25.11.2022 with quofations and approval dated

26.11.2022 has been annexed as Annexure — A-3 ..

Letter dated 07.05.2024, E-mails dated 08.05.2024,

23.12.2024 & 06.01.2025 has been annexed as

/] T
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Annexure — A-3 . CTO dated 04.03.2025 and Lab

report dated 07.01.2025 has been annexed as

Annexure — A-);l._ Show Cause notice dated

12.05.2025, reply dated 15.05.2025 and 24.05.2025
has been annexed as Annexure — A- 4,

5. REJOINDER TO REPLY OF GROUNDS

A

That the contents of Para 5(A) of the reply are false,
denied and the contents of para 5(A) of the appeal are
reiterated to be correct and reaffirmed. It is submitted
that the Appellant is a residential society consisting of
apartments of 573 -middle class families and
respondent No.1 Board has wrongly and illegaliy
treatéd and considered the appellant as “Industrial
Unit” for the purpose of calculating and imposing the
environment compensation, whereas as a matter of
fact and admittedly, the appellant is a residential
society and is not an industrial Unit. While passing the
impugned order dated 26.1‘5.2024, the respondent
No.1 even failed to recognize the character and nature
of the appellant society and its aclivity, which has

been established as residential society to only look
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after the welfare of its members and is nonprofit
making and is not carrying any commercial activity.
That the contents of Para 5(B) of the reply are false,
" denied and the contents of para 5(B) of the appeal are
reiterated to be correct and reaffirmed. It is false and
denied that the impugned order dated 26.11.2024 has
been issued rightly or procedurally or there is any
project of appellant or appellant’s residential society
covered under red category as wrongly alleged.

That the conients of Para 5(C) of the reply are faise,
denied and the contents of para 5(C) of the appeal are
reiterated to be correct and reaffirmed. It is false and
denied that no intimation regarding proper functioning
of STP/subsequent improvement were intimated to the
respondents as wrongly 'alleged. As stated above the
appellant never received the said show cause notice
dated 12.09.2022. it is false and denied that propér
opportunity of being heard was given as wrongly
alleged. The said alleged violation of 415 days has

been wrongly taken by the respondents.

/77
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That the contents of Para 5(D) of the reply are false,
denied and the contents of para 5(D) of the appeal are
reiterated to be correct and reaffirmed. It is false and
denied that no intimation regarding proper functioning
of STP/subsequent improvement were intimated to the
respondents as wrongly alieged. As stated above the
appellant never received the said show cause notice
dated 12.09.2022.

That the contents of Para 5(E) of the reply are false,
dehied and the contents of para 5(E) of the appeal are
reiterated to be correct and reaffirmed. it is false and
denied that the environment compensation has been
imposed as per Board Policy as wrongly alleged.

That the contents of Para 5(F) of the reply are false,
denied and the conients of para 5(F) of the appeal are
reiterated to be correct and reaffirmed. It is false and
denied that there is any project of appellant or the
appellant residential society covered under re category
as per categorization order or the STP unit of
appellant was non complying till the alleged date as

wrongly alleged. The respondent No.2 has wrongly
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recommended Environmental compensation il
24.02.2023. It is false and vehemently denied that the
calculation of Environment Compensation Assessment
Committee was right appellants STP was non
complying on 14.10.2024 or 09.10.2024 as wrongly
alleged. For the sake of argument, if it is presumed the
appellant's STP was non compliant till 24.02.2023 as
recommended by respondent No.2, how can without
verification or inspection the respondents came to the
conclusion that appellanfs STP unit was non
compliant till 08.10.2024 or 14.10.2024. It clearly
shows that the impugned order dated 26.11.2024 has
been passed on whimsical basis.

That the conients of Para 5(G) of the reply are false,
denied and the contents of para 5(G) of the appeal are
reiterated to be correct and reaffirmed. It is false and
emphatically denied that all factors were taken into
consideration for calculation of Environment
compensation by the Environment Compensation
Assessment Committee as per methodology defined in

Policy as wrongly alleged.
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That the contents of Para S5(H) of the reply are false,
denied and the conients of para 5(H} of the appeal ére
reiterated to be correct and reaffirmed. It is false and
denied that the appellant has been found discharging
the environmental pollutants in excess of the
standards prescribed under EP Rules, 1986 or to the
standards prescribed in the consent granted to
appellant unit under the Water and Air Acts as wrongly
alleged.

That the contents of Para 5(l) of the reply are false,
denied and the contents of para 5() of the appeal are
reiterated to be correct and reaffirmed. As stated
above the appellant's STP was damaged due to heavy
rain flood and was not working at the time of collection
of the samples, which are subject of said report, and
the same was also communicated fo the officer of
respondents, who was collecting the sample. And the
appellants, later on got repaired the STP.

That the contents of Para 5(J) of the reply are false,
denied and the contents of para 5(J) of the appeal are

reiterated to be correct and reaffirmed. It is false and
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denied that the respondents have rightly applied
modalities/methodology as defined in the policy as
wrongly alleged.

That the contents of Para 5(K) of the reply are false,
denied and the contents of para 5(K) of the appeal are
reiterated to be correct and reaffirmed. It is false and
denied that the respondenis have rightly applied
modalities/methodology as defined in the policy as
wrongly alleged.

That the contents of Para 5(L) of the reply are false,
denied and the contents of para 5(L) of the appeal are
reiterated to be correct and reaffirmed. It is false and
denied that the respondents have rightly applied
modalities/methodology as defined in the policy as
wrongly alleged.

That the contents of Para 5(M) of the reply are faise,
denied and the contents of para S5(M) of the appeal are
reiterated to be correct and reaffirmed. The
respondents have wrongly applied red category to the

appellant's STP unit.

a2l
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That the contents of Para 5(N) of the reply are false,
denied and the contents of para 5(N) of the appeal are
reiterated to be correct and reaffirmed.

That the contents of Para 5(0) of the reply are false,
denied and the conients of para 5(0) of the appeal are
reiterated to be correct and reaffirmed.

That the contenis of Para 5(P) of the reply are false,
denied and the contents of para 5(P)} of the appeal are
reiterated to be correct and reafﬁrfned. It is false and
denied that the show cause notice dated 12.09.2022
was delivered to the appellant as wrongly alleged. As
stated above appellants email ID was defunct and was
not in use and same was also brought to the
knowledge of the respondents.

That the contents of Para 5(Q) of the reply are false,
denied and the contents of para 5(Q) of the appeal are
reiterated to be correct and reaffirmed. Contents of
said paragraphs are false and denied.

That the contents of Para 5(R} of the reply are false,
denied and the contents of para 5(R) of the appeal are

reiterated to be correct and reaffirmed. As stated that

22—
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at the time of collection of sample, the appellant’'s STP
was damaged due heavy rain floods and the same
was communicated to the officer of the respondent.

S. That the contents of Para 5(S) of the reply are false,
denied and the contents of para 5(8) of the appeal are
reiterated 1o be correct and reaffirmed. As stated that

| at the time of collection of sample, the appellant's STP
was damaged due heavy rain floods and the same

was communicated to the officer of the respondent.

it is false and denied that the present appeal be dismissed

as wrongly alleged.

PRAYER

It is therefore, most respectfully prayed that in the above
mentioned facts and circumstances, the Hon’ble Tribunal may
graciously be pleased reject the reply and grant relief as per

prayers made in the appeal.

Fil.ED BY:
N )
SUMIT GE

IT & T.S. THAKRAON
(ADVOCATES FOR APPELLANT)
B-8, PANCHSHEEL ENCLAVE,
NEW DELHI - 110017

PH.: 011 -40523688, 01141323888

2%
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E-MAIL: deihi@fidelegal.com

NEW DELHi

DATED:oljﬂ’gg.Zozs

VERIFICATION

I, Amar Gupta S/o. Late Shri Pyare Lal Gupta, R/o. D-1103,
BPTP Freedom Park Life, Sector-57, Gurugram - 122003, aged
about 60 years, do hereby verify that the contents of above
mentioned rejoinder are correct to my knowledge and believed

to be true and that 1 have not suppressed and material fact.

DEPONENT

RRS 20125
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

APPEAL NO. 2 OF 2025

IN THE MATTER OF:
Freedom Park Life ACA ...Appellant
Versus
Haryana State Pollution Control Board &Anr. ...Respondents
AFFIDAVIT

I, Amar Gupta S/o. Late Shri Pyare Lal Gupta, R/o. D-1103,
BPTP Freedom Park Life, Sector-57, Gurugram - 122003, aged

about 80 years, do hereby solemnly affirm and declare as under:

1. | am secretary (Authorized Representative) of appellant
society and am well conversant with the facts and
circumstances of the present case and competent to swear

this affidavit for and on behalf of the appellant society.

2. That the contents of the accompanying rejoinder to counter
affidavit are true and corred to my knowledge. The
contents of the same may kindly be read as part of this
affidavit as the same are not repeated herein for the sake of

brevity.
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VERIFICATION {4 Liv: 4iid

L3

Verified at New Delhi on this L{réay of @cfﬁ , 2025 that the
contents of the above affidavit are true and correct to my
knowledge and belief, no part of it is false and nothing material

has been concealed therefrom.

P DEPONENT

A



397 AVNEXURE-A-T

_ FARE LABS Private Limited
L1773, D1F Phase !, IFFCO Chak, 216G Road, *
| Guigaon-122002, Haryand, THDIA
Phore & +91124-3223207-08, 4034205
Far - ¢ +OLIMS-A03AR038, Coll: +91-23728 54513
Ermad & larelabsGforelabs com
3 Webdte * vany fardlabs.com : ? ’?

%, FOOD ANALYSIS & RESEARCH LA
* TESTING, CALIBRATION, PROFICIENCY TESTING & TRAINING SERVICES

+

) ' : 1.0. No.:FLfW/03092023-215
e R R S ek ULR Code: TC5605 20 2 00010139 F

Samplint Lp\mt‘ton: Freedom Park . Report Date: 20 ),01 2023 .
Sectar-57, Gurgaon : Sample Receipt Date: 16/01/2023
Account Manager: Vartika Khandelwal
' Credit Manager: Gulab/Septesh
Sample Partlcuylars: | ' _ o
Nature of the Sample & No. of Sample : STP Cutlet Water (One Sample)

Sample Quantity & Packaging : ILitreX3, Pet Bottle
Test Started on - 1 16/01/2023
Test Completed 1.20/01/2023
Method of Sampling ' ’ 3 FL/SOP/B/D-1 - _
Date of Sampling. : 16/01/2023 _
_ Sample Collected by : Mr.MonuDagar{FARELABS Representative)
A

Analysis Report

_Phiysical Descrintion: Light yeltow colour water contains suspendedsolids . e
' ' : Specification as per
G ; ' CPCBR* Guidelines for
1 ¥, 3 N a I
: 8, No. . Paramectar i Test Regult sTPs® (Inland for Surface Protocao
L Water), 2017
¢ 1 phValue 6.5 - 9.0 1S-3025 (P-11)
i Total Suspended Solids, mg{L 50 1S-3025 (P-17)
{3 Chemical Oxygen Demand, ma/L 250 15-3025 (P-58)
: ‘Biochernical Oxygen Demand at 27°C -
- p-44
P8 for 3 days mg/L 20 15-3025(P-44}.
{5 | 0il & Grease, mg/L ; 5 ) 1S-3025(P-39)

#STP= Sewage Treatment Plants
NP= Not Detected; LOQ= Limit of Quantifcation
*CPCB= Central Pellution Controf Board

. lerence: The tested sample of water conforms to CPCB Guidelines for STP3 (Iniand for Surface Water),
2017, w.r.t. above tests.
{H Cl )
L

D SIGNATCRY)

=L Mathur, Director
NOTE: The faboratory accepts the responsihilty for content of repart. The resylts tontained in thus Lestorepon related oat ‘

. " . . ! e ne B iated only 10 the sample testeq, Tast
seport shall nat be reproduced except in Tull, without written anproval of the laboratory, Tris vepart 1s tvieaded ety for yeur guisatoe and nat for Ia;:‘. !
purease or for sdvertisenient. Samples will Ba destroyed sfter 15 days trem the date of lssus of test certifisate unless cthenise specifed. Any compte nes |
about this repent chould be communicated in writlng within 7 days of lasus of this repaft, Totol liobility 8t FARELASS Pyt. Lor, 15 fymubag o -,:....le,. E
amount caly. = TR

¥t you have any complaint/feedbaek regaiding the cample eollection/tosting/test repor, please send an emall at 4B fare ]
and cyll vt +91 D312664533, : - T P tredacupeareiabs.com !
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W o "Gurgaon - 122001 |NCR} India 150 580112013 Cerivian
3.%% - Lab Tel.: 612a-9324380-1 150 314001:2015 Cartii' 24
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“Visivus at : vvwv.qualityanaiysta net

E.mail: _suppnnﬁq.:..htyan;!m.mt

Defuiong Qoss

S Test Report
Quslity Standard - o ' . Paramelers as desired
fssued to - - Freedom Park Life AOA, Plot A, Sector 57, Gurgaon
Kind attn. . o LML
1 ‘Analysis no. 23062314 -
U Nafues of Sample . < Wasts Waler Sample marked ';TP Outle!
+ Saninte received on I 231 June 2023
! Regort Date - 280 June 2023 '
{ Analysis Dates - - 23 June 2023 fo 28 .}urze 20?3
: Sample Receipt . - By Customer’ '
% Sample Packing : - PetBottle
-1-Sampling Method L. Grab Sampling _ o
s PARAMETER omrs | RESULTS . [testmemop { . _{ war |
; . . ' INLAND | PUBLIC |
~ N : SURFACE | SEWER ! LAND FOR AT
Ceneral | Color 53025PART | NS I NS i NS
Qdor 153025 PARTS__ | N.S NS NS
QOrganics | Chemical Oxygen Demand 1s3025PARTSe | 290 | - .-
80D for 03 days at 27°¢c 153075 pAaRT 44 | 30 RIS '
Physical | ph 153025 PART 11 | 5.5-8.0 | 5580 1 5A8C
;o Tolat Suspended Sofids  Imy . | & ”5‘ 4 153025 PART 17| 100 800
Tota! Dissolved Solids mt | 153025 PART 5 | 2100 2100
t Chemigal {-Oit & Grease -. mah b ffé-o 30 Isa02sFaRTYs | 10 L 20

‘Remarks; The no, of parameters tested i is 08 only The report is isSued subiect o the terms & conditions 55
mentnoned over Ieai

I8

=

_H{L_'ﬁemist

Authorizad Signatory

LEY

" L_,, _ ‘lssuaa- by Bign r,:?.%. |
| .Ramwnd oy leli e pss. I Namo il Torer Hi
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__ Mianaﬁcm  quatiy Analyst | TR

IS "_’;3: QUALITY LR, 10 vadarark and Wully vemod wnlt of Quality Ancyst & Labs ':‘":? L,

w5 DMl 362, Vardhman Chara Pluza-5, Plot Mo, 20, (¢ Blotk Comifiarctat Serlre, Piiam Purs How Deirid 43538
Sxchisive mpreacrizalives i Bouth 2l for Grann Boal, tne, 1004, Connecticat Avenie, MW, Sulte, 437, Wisategian, DU USE
Cyielus b ragrononla!l"cn fis faea for Sons s, Nwl:-.gsh:lﬂun Ho, 7240, D2RBAL, Ner.'.rsv
Exeligive repracantatives In dagla tor Forko Tnehinlext Control snd Coatification LIL, damir, Tyreae for O Linrdng




* ND= Not-Detected; LOQ= Limit of Quantlﬂcatlon
*CPCB= Central Pollution Controf Board’

&

. IIIZIIIGSLIPULQEPQST} <P

S fat

 Issued tox RK: Envmo SERVICES.LLP:

* Samplin Location-’!?reedum Park

Sector-57, Curgatm

: sampt
*Nature of the Sample & No. of Sample:

rti u";

.'.,

;rrgmé mss ?rivate ansm

5

1,0.No%: FL}W;‘03062024 -269
"ULR Code: TC5605 20 2 00010161 F

Réport Date: 20/09/2024
'Samp!e«Rec&ﬁt‘Uﬁte**Iﬁ;’O?;zozq
Account Mapager: Vartika Khandelwal
Credit Mana’ger Gulab{Septesh

S‘I‘P Outlet Water (One: Sample)

Sample. Quantlty & Packag]ng +1LitraX3, Pat Bottle :
* Test Started on, .:16/09/2024 o
~Test Completed 1 20/08/2024 : 'j
<7 Method of & ampHng L FLISOP/B/DA1 5 x
- Date.of Sampling’ 1 16/09/2024 Pk
" sample Collected by 1 Mr,Monu Dagar{FARELABS Répresentatwe)
;MM nght yel!ow colour water t:ontains suspp_nded sollds R X
' ¥ N ' Speclflcatiarr' 3
y B oo | cPEB¥ Giildelines. .
S ne- Z'-ji Parameter Test-,aes_u!_t | stpse {Inland for Surface Protocel
e _ Water), 2017 ‘:
i1 |pH value 65:9.0 | 18-3025 {P-11) !
Total Suspended Soiids, mgﬂ. 50 18-3025 (P-17} -
B Chemical Oxygen Demand, mg/L - 250 7 15-3025 (P- .>3'\' 5
Blocheniical Oxygen Damand atz7ec | i _ s ’
4 for 3 daifs ma/L _ RS 2;0 7 [S-3025(P-44} _
5 | Ol & Grease, mg/l. 258 5 15-3025(P-39)
#STP-— Sewage Treatment Plants
o ;

I rcM* r"z £ rv-t k.e fexw';mﬁ eFtnn

2017 w.r.t. ahbove tests.
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FARELABS

: FARE LABS Private Limited
;A1 28, GUF Phase-0, IFFCD Chowd, M6 Road,
FOGD ANALYSIS & RESEARCH LABORATORY
JESTING, CALIBRATION, PROFICIENCY TESTING & TRAINING SERVICES

- Gitgaon- 122003 Harpan.s, BIOIA

Piose <1128 332387 42 2833204

Fax 7 <O (142036012, Coll 231 03146 ks,
£l Lirelabsdrtareinly ¢

Wedsiti  wawr farelabi rom

TESY REPORT

- 3.0, No.:FL/W/16082024-305

Issued to: RK ENVIRO SERVICES LLP WLR Code:; TC5503 202 00010195 F

Sampling Lpcation; Freedom park

SECTOR-57, Gurgaon Report Date: 04/01/2025
: Sample Recelpt Date: 30/12/2024
Sample Particylars: Account Manager; Vartika Khandelwal
: Credit Manager: Gulab/Septesh

Nature of the Sample & No, of Sample : 5TP Outlet Water (One Sample)

Sample Quantity & Packaging : iLitreX3, Pet Bottle ’
" Test Started on 1 30/12/2024

Test Completed - 1 04/01/2025

Methed of Sampling 1 FL/SOP/B/D-1

Date of Sampling T 30/12/2024

Sampie Collected by : Mr. Monu Dagar (FARELABS Representative)

Krialysis Repoet
_Physical Description: Light yellow colour water contzlns suspended solids _
' Specification as per

' S. No. Parameter . TestResuit | CToP - GuidelinesforSTP § g 4000

1 pH Vaiue ' 7 5.5-9.0 - 15-3025 (P-11)
Total Suspended Solids, mg/L | 5.20 20 -] 1S-3025 (P-17)

3 Chemical Oxygen Demand, mg/L_ 30 50 15-3025 (P-58)
Biochemiical Oxygen Demand at 27°C ’ ;

4 for 3 days. mg/L 7 _ 10 15-3025(P-44)

5 | Oil & Grease, mg/l. 2 " 5 1$-3025(P-39)

I

#STP= Sewage Treatment Plants

ND = Not Detected; LOQ= Limit of Quantification

*CPCB= Central Pollution Control Board

Inference; The tested sample of water conforms to CPCB Guidelinesfor STP

lﬁ ( ":':.__..., by RN {'zw”"
g r‘\ ..-"__,M\'
Tesnhg!ﬁfg? on Pcez%) : vw Checked: “% (AMJTHiO.R*SED SIGNATC Y}
Push a Sharma Satish Ku Singh Pagelofl Y#“’D Mathur, Director

2

| NOTE: Tre latoralery accenls the responsiility or conlent 6f T0POR. THE resUlts Comtaingd im this teSt report relotes oriv 1o the Samaie testes Tem

le LRt Vo

cepsrt shafl not B¢ reproduced except tn full, without written approval of the laboratory, Ths repert i intended only for your Guidance pnd Azt toe - o

purpast of for adverticemnent, Samples wiil o ccstruved after 15 days (rom the date of issue of test certificate unless stharwise spect.ec. Aty Lommanis

about this. report should be commiunicated in wnting within 7 days of (ssue of 1his fepart. Total labHity 9t FARELABS Pyt L. o tmaden 1o %J-{C :
aUVE

R

Loamgunt gnly.

LI you have any:complalnt/reedliack regarding the sample collectionftasting/ tast: report, please send an.gnsil ot
.na call 3t +919332664533. P o nen LeedbackBlarelabi.com |

150 9001720145

[N . o . ot
iy 1500 LadRI1- 20609 %ﬁ UHSAN TRDOS 1007 E}; S0 B 27000 2007



2.?21 nx Y 37, Udyog Viar, Phase-6, CRISIL Rated
G M

22 681 (NCR) India IS 90012015 Certified
Lab Tel.: 0124-4384380.1 15O 14001:2018 Certified
24x7 Customer Care : 9312430446 CIN : UBS19SDLIOHIPTCIZE2ES
4810098731 23 Sears of Hnalyrical Typeriice
Visit us at : wwwngualityanslyit.net '
E-mall @ support@qualityanalyst.ney . 3 }
Test Report
Quality Standard ' Parameters as desired
Issued fo - BPTP Freedom Park Life, Sector 51, Gurgaon
| Kind attn. - Mr.
Analysis no. - 26020703 _
Nature of Sample - Waste Water marked STP Treated
Sample received on - 7* February 2025
Report Date - 120 February 2025
Analysis Dates - "7t February 2025 to 126 February 2025
Sample Recsipt - Picked by Lab
Sample Packing - Pet Bottie
Sampiing Method - Grab Sampiing
PARAMETER wwrs | RESULTS |vestmemion [ [umr |
INLAND LAND FOR
- SURFACE | PUBLIC SEWER | IRRIGATION
General | Color Hazen 10 153025PART4 | NS N.S N.S
Odor Unit Less Mild 153025 FART5 | N.S N.S N.S
Organics | Chemical Oxygen Demand | mgyi : 24 i5 3025 PART 58 | 250 -- -
BOD for 03 days at 27*c mgl 83 153025PART44 | 30 350 100
Physical | pH | unit Less 8.46 isaozsParT 11 | 5590 | 5590 5.5-9.0
Total Suspended Sclids | mga 16 153025 PART 47 | 100 600 | 200
Chemical | il & Grease mgl 0.10 1s3025earTe | 10 20 10

Remarks: The no. of parameters tested is 07 only. The report is issued subject to the terms & conditions as
mentioned over iedf.

Chemist Authorized Signatory

| Reviewed by Sign : s [lssued by Sign: ¢,

Degignation © Quatity Analyst o R e
. o e §E}aszgnmmn : Technical fdanager

g
Pl

L QUALITY LAB is a srademark and fully owned unit of Quality Anatyst & Labs Put. Lid.
. Qffice 332, Vardhman Charee Plaza-5. Plot No, 28, KR Block Commercial Centre, Piiam Pura, Hew Delhi-110543
Exelusive reprosentativas in South Asa for Greea Sesd, Inc., 1801, Connecticul Avanue, NW, Suite, 527, Washington, DG, USA
Exclusive representatives in India for Sens Agua, Haeringshagen No, 7340, OFPDAL, Norway
Exciusive rapresentatives in india for Femko Tochnical Controf and Certification Lid., lamic, Turkey for CE farking




T

R 81660,00
07







404
Y

9212208802
AMARIJEET
Ceptic Tank Cleaner, Mobile Toilet, STF Water & Water Tank Supplier
Gurugram(Haryana) |
Ref. No. ............... Dated: 25.11.2022

BPTP Freedom Park Life Sec- 57
STP all tank cleaning charge - 1,30,000/-

Water removed Chargepership- 800 on actual if required

Note:- When need of water and electricity
Company give us
Payment term: half work half payment

Full work full payment

& 18% GST extra
Thank You

NOTE: Work competition time will be 7 days from date of work order

released

S.D-






Freedom Park Life Apartment Owners Association
Office Address: Freedom Park Life Complex, Sector-57, Gurgaon, Haryanu -122__0_11 L

Y email: fploadi.office@amaileom tandiine No. 0124-4211683, Co i zé'
" .. - Registration Number: HRO15202102703 {Reglstered with the Sub-Reglstror Gurgaon} @ o
Registered under “Haryuna Reglstration and Regidation of Societies Act 20127 . o

May, 07th 2024

To,

~ The Regional Officer

Regional Office, Gururgam North

Haryana State Pollution Control Board

Vikas Sadan, Opposite - New Court, Gurugram
hspcbrogrm@gmail.com

Kind Attn.: Mr. Kuldeep Singh- Regional Officer Gurugram North

Sub: - Reply Show Cause Notice Ref. 1/133157/2022, File No.
HSPCB - 260001/63/2021- Region Gurugram North - HSPCB for
closure prosecution action under section 41/33/44/45A & 33-A
of water (prevention and control of pollution) Act, 1974 for
violation of section 24/25/26 of water {prevention and control of
pollution} Act, 1974 & under section 37/38/39 & 31-A of Air
(Prevention & control of Pollution) Act, 1981 for violation of
Section 21/22 Air (prevention & Control of Pollution} Act, 1981
and levy of Environmental Compensation as per policy order
dated 29.04.2019, 20.12.2019 & 22-.12.2021

Dear Sir,

This has reference to the show cause notice referred above dated
12/09/2022 regarding environmental compensation against M/S FPL .
AQA received during month of March’24 to us through your good office
(Regional Office, Gurugram (N}, HSPCB, Vikas Sadan, Opposite —~ New
Court Gurugramy). In this regard we would like to inform you that we
have not received any letter / communication in the subjected matter
earlier through any official communication channel from HSPCB. We
have communicated to your goodself via emails as well as verbally
during 6ur meeting on,23-04-2024 in Panchkula and 24-04-2024 in
Gurugram. o '

On March, 18t 2024 we received a copy of this Show cause notice on
9311751007 via what’s app from Mr. Neeraj Rajput from HSPCB
gurugram office and we have accordingly responded to yourselves and
also presented ourselves for a personal hearing at your good offices in
Panchkula on 23-04-2024.




........
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Freedom Park Life Apartment Owners Association
Oﬁi 'c_e_A&dres\s:"FreedamPafkeLi‘fe Cbmpg‘e‘x; Sector-57, Gurgaon, Haryona -122011 ? ?
. Email: fokadm,office@armall.com Landiine No. 0124:4211683, - ) B
" Reglstratlon Number: HRO1820202703 (Registered with the ;ub-ﬂegfstmr;aurgaaq}
Registered under “Haryana Registration and Regulution of Socleties Act 20127

We would like to state that when the sampling or testing was carried
out at M/S freedom Park Life AOA by the HSPCB department, our one
blower of the STP had failed because of which just one parameter was
slightly off range. As per the submission the BOD value was 42 mg/l,
whereas the limit was 30 mgy/l. All other parameters were within
range, as per the prescribed limits of HSPCB. -

Pertinent to mention here that having understood the seriousness.of the
matter, the FPLAOA management has duly taken resolute action to

~ resolve any anomalies in our STP system. The following is the action

taken from our side to ensure compliance to the norms as proposed by
the HSPCB, applicable to our STP as well. It maybe noted that we only
use the STP processed water for agricultural purposes (watering the
plants in the FPL Complex) and for no other purpose.

1. Appointed a professional company M/s RK ENVIRO SERVICES
LLP. In Feb-2023 for carrying out Operations and Maintenance of
the STP Plant and the vendor in continuation managing and
handling the STP plant at FPL Site. Vendor carrying out regular
monitoring of the complete system to ensure compliance.

2. Replacement of the faulty equipment (e.g Blower, Re-circulation
pumps, MCG & ACF filter media, Diffusers inside arriation tank
& filter press system }

3. Carry out OEM recommended system modification(s) to increase
the residence time of the slurry - installation of buffer/hopper
system inside of sludge holding tank for improvement in MLSS to
further improve performance

4. Complete overhauling of STP plant being done during Dec-22 &
Jan-23 - Cleaning of all STP tanks through professional vendor,
Repairs & servicing of STP plant inside fixed all motor pumps and
electrical panel being carried out.

In view of the above positive action taken to address the anomaly in our
STP as identified by the HSPCB, we humbly submit to you the details
(work order/PO copies) of work carried out in STP plant for ensuring
compliances. -

@
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j‘reed'om ?arﬁ .Etfe .?-lyartment Owners .ﬂssocmtwn e
Offce Address: Freedom Pork Life Complex, Sector-57, Gurgdor, Haryana -122011

Emalt: fpl.admiofffcc@gmufl com Landline No, 0124-4211663, . _

Reglstratian Nuniber: RROTBZD2102703 [Registered wiik the Sub- -Regiitrar Gurgaon}

Registeredunder "Horyone Regmraﬂon and Regulotion of Socletles Acti2012

We request to consider our concern and let us go through the complete
case for requesting re-visit through your good office for re-sampling of
the sample fail for providing us the clearance for smoother STP
operations in our society and further for the CTO which is due for
renewal in September 2024, We ensure that we will maintain the
desired/prescribed parameters within range as per compliances of
hon’ble Haryana Pollution Control Board (HSPCB),

As advised by your goodself during our meeting on 24-04-2024, we are
touch with Mr. Sunil co-ordinating with him to do the needful for
carrying out fresh sampling.

Subsequently we have not only repaired the blower, we have also carried
complete re-commissioning of our plant, so we would request you to
-collect the samples again and this time we assure you that the
parameters will be within range. :

Please note, as per the HSPCB advice, keeping in view the

- discharge norms, we will use the treated water only for
agriculture purposes.

Authorized Signatory

‘? RRG 2 e
%Freﬁgo%'%lﬁr/k A -_ e AOA
Amar'Gupta
Becretary FPLAOA
M. No. 9582737777

CC: Mr. Yogesh Yadav
Superintendent (WC)
Member Becretary
hspebwatercolligmail,.com




B/21/24, 11:12 AM Gmail - Reply HSPCB 12.09.2022 Show Cause Notice - Freedom Park Life " ? '

. ﬁm@%i FPL ESTATE MANAGER <fpl.estatemanager.piota@gmail.com>

Reply HSPCB 12 09 2022 Show Cause Notlce Freedom Park Life

1 message

FPL ESTATE MANAGER <fpl.estatemanager.plota@gmail.com> Wed, May 8, 2024 at 11:36 AM
To: hspcbrogrm@gmail.com

Cc: hspebwatercell@gmail.com, FPLAOA President <fpl.aoa. premdent@gmaﬂ com:, FPLAOA Secretary
<fpl.aca.secretary@gmail.com>, FPLRWA Secretary <fpl.rwa.secretary@gmail.com>, FPLRWA Treasurer
<fpl.rwa.treasurer@gmail.com>, Jitender Yadav <jitender,yadav@nimbusharbor.com=, FPL ADMIN
<fpl.adm_office@gmail.com>

To,

The Regional Officer

Regional Office, Gururgam North

Haryana State Pollution Control Board

Vikas Sadan, Opposite - New Court, Gurugram
hspcbrogrn@gmail.com

Kind Attn.: Mr. Kuldeep Singh- Regional Officer Gurugram North

Sub: - Reply Show Cause Notice Ref, 1/133157/2022, File No. HSPCB -
260001/63/2021- Region Gurugram North - HSPCB for closure prosecution
action under section 41/33/44/45A & 33-A of water {prevention and control
of pollution} Act, 1974 for violation of section 24/25/26 of water {prevention
and control of pollution) Act, 1974 & under section 37/38/39 & 31-A of Air
(Prevention & control of Pollution} Act, 1981 for violation of Section 21/22
Air {prevention & Control of Pollution} Act, 1981 and levy of Environmental
Compensation as per policy order dated 29.04.2019, 20.12.2019 &
22.12.2021

Dear Sir,

This has reference to the show cause notice referred above dated 12/09/2022
regarding environmental compensation against M/S FPL AOA received during
month of March’24 to us through your good office (Regional Office, Gurugram (N},
HSPCB, Vikas Sadan, Opposite — New Court Gurugramy). In this regard we would
like to inform you that we have not received any letter / communication in the
subjected matter earlier through any official communication channel from HSPCB.
We have communicated to yvour goodself via emails as well as verbally during our
meeting on 23-04-2024 in Panchkula and 24-04-2024 in Gurugram.

On March, 18™ 2024 we received a copy of this Show cause notice on
9311751007 via what’s app from Mr. Neeraj Rajput from HSPCB gurugram office
and we have accordingly responded to yourselves and also presented ourselves for
a personal hearing at your good offices in Panchkula on 23-04-2024.

https:ffmail googie.comimailfuf0f?ik=c5hd 8fd4 35&view=pt&search=all&permihid=thread-a:r7992980588 32890744 2 &simpl=msg-a:r-465238067(2259. . 173
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VA
521/24, 11112 AM Gmail - Reply HSPCB 12.08.2022 Show Cause Notice - Freedom Park Life

We would like to state that when the sampling or testing was carried out at M/ S
freedom Park Life AOA by the HSPCB department, our one blower of the STP had
failed because of which just one parameter was slightly off range. As per the
submission the BOD value was 42 mg/l], whereas the limit was 30 mg/1. All other
parameters were within range, as per the prescribed limits of HSPCB,

Pertinent to mention here that having understood the seriousness of the matter,
the FPLAOA management hds duly taken resolute action to resolve any anomalies
in our STP system. The following is the action taken from our side to ensure
compliance to the norms as proposed by the HSPCB, applicable to our STP as
well. It maybe noted that we only use the STP processed water for agricultural
purposes (watering the plants in the FPL Complex) and for no other purpose.

i. Appointed a professional company M/s RK ENVIRO SERVICES LLP. In
Feb-2023 for carrying out Operations and Maintenance of the STP Plant and
the vendor in continuation managing and handling the STP plant at FPL
Site. Vendor carrying out regular monitoring of the complete system to
ensure compliance,

2. Replacement of the faulty equipment (e.g Blower, Re-circulation pumps,
MCG & ACF filter media, Diffusers inside arriation tank & filter press system
)

3. Carry out OEM recommended system modification(s) to increase the
residence time of the slurry - installation of buffer/hopper system inside of
sfudge holding tank for improvement in MLSS to further improve
performance ' '

4. Complete overhauling of STP plant being done during Dec-22 & Jan-23 -
Cleaning of all STP tanks through professional vendor, Repairs & servicing
of STP plant inside fixed all motor pumps and electrical panel being carried
out.

Attached herewith are the relevant details of the above mentioned actions
taken w.r.t STP plant.

In view of the above positive action taken to address the anomaly in our STP as
identified by the HSPCB, we humbly submit to you the details (work order/PO
copies} of work carried out in STP plant for ensuring compliances.

We request to consider our concern and let us go through the complete case for
requesting re-visit through your good office for re-sampling of the sample fail for
providing us the clearance for smoother STP operations in our society and further
for the CTO which is due for renewal in September 2024. We ensure that we will
maintain the desired/prescribed parameters within range as per compliances of.
“hon’ble Haryana Pollution Control Board (HSPCB).

As adviséd by your goodself during our meeting on 24-04-2024, we are in touch
with Mr. Sunil co-ordinating with him to do the needful for carrying out fresh
sampling,

hitps:#mail.google.com/mailfu/0/?ik=c5bd&fd4358view=ptasearch=altdpemihid=thread-a:r799298058832890744 2&simpl=msg-ar-46523806762259...  2/3
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821 12 AM Gmait « Reply HSPCB 12.09.2022 Show Cause Nofice - Freedom Park Life Ly ff

Subsequently we have not only repaired the blower, we have also carried out
complete re-commissioning of our plant, so we would request you to collect the
samples again and this time we assure you that the parameters will be within
range.

Please note, as per the HSPCB advice, keeping in view the discharge
norms, we will use the treated water only for agriculture purposes.

Thanks & Regards
Kuldeep Goswami
Estate Manager
Call:9311751007

Site - Freedom Park Life
Sector-57, Gurugram(HR)

CC: Mr. Yogesh Yadav
Superintendent (WC)
Member Secretary
nspcbwaterceli@gmail.com

10 attachments

@i:] Reply HSPCB 12.09,2022 Show Cause Notice - FPL.pdf
=~ 3417K

&y Plant Under AMC of vendor RK ENVIRO from FEB - 2023.pdf
& 1129K

ﬁi‘j HOPPER SYSTEM RE-CIRCULATION PUMP SUCTION LINE (SLVDGING HOLDING TANK).pdf
! 947K

.ui}l PO & payment - Complete STP Plant Tanks cleaning.pdf
— 2882K

=s§§§“. STP PLANT ALL PUMPS & MOTOR PEPAIRING - Nov-22.pdf
™ 3193K

'ﬁ EMAIL ({fpl.estatemanager@gmail.com)NOT WORKING. pdf
— 2832K :

wj REPAIRS OF RE-CIRCULATION PUMP.pdf
= 1015K

1888K

«E‘J Quote & Payments Repair of MGF & ACF Filters and Media Replaced.pdf
= 3772K

sy Sanrachna Enterprises - Work order Repair of MGF & ACF, Media Replace & Filter Press repair - Sep-22.pdf
2377K

hitps:#fimail.google.com/mail/u/0/?ik=c5bd3fd435&view=pt&search=all&permthid=thread-a:r7992980588 32890744 2&simpl=msg-a:~46523806762259. .. 343
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115425, 3:06 PM Gmail - Reply HSPCB - Personal hearing regarding Environmental compensation against M#s Freedom Park Life AOA {your ref. no...

' (Smail | FPL ESTATE MANAGER <fpl.estatemanager.plota@gmail.com>

Reply HSPCB - Personal hearing regardiﬁg Er.l'v'i'rc').nmental compensation against
M/s Freedom Park Life AOA (your ref. no. 1/258815/2024 dated 04/10/2024 and EC

Order dated 26 November 2024)

2 messages

FPL ESTATE MANAGER <pr estatemanager, plota@gmaﬂ com> Mon, Dec 23, 2024 at 12:25 PM
To: hspecbrogrm@gmail.com, hspehwatercell@gmail.com

Cc: FPLACA President <fpl.aoa. president@gmail.com>, FPLAQA Secretary <fpl.aca. secretary@gmail com>, FPLRWA
Secretary <fpl.rwa.secretary@gmail.com>, Jitender Yadav <jitender.yadav@nimbusharbor.com=

Bec: FPL Technical Manager <pr.technica[manager@gmail.com>

To

Honble Member Secretary

Haryana State Pollution Control Board,
C-11, Sector -6 Panchkula
hspchwaterceli@gmail.com

Through: Mr. Yogesh Yadav- Superintendent (WC)_for Mermber Secretary

Sub: - Personal hearing regarding environmental Compensation against M/s Freedom Park Life
AGA, Freedom Park Life Group Housing Society, Village Samaspur, Sector -57, Gurugram

Your Ref: - Letter no. I/258815/2024 for hearing dated 04/10/2024 and your EC Order
dated 26 November 2024.

Qur Ref: - Personal hearing attended at HSPCB office, C-11, Sector-6, Panchkula on
09.10.2024

Dear Sir,

This has reference to the hearing on 09.10.2024 to the reference of ietter no
1/258815/2024 received on 04.10.2024 through mail regarding environmental
compensation against M/s Freedom Park Life AOA. In this regard we would like {o inform
you that we had attended personal hearing on dated 02-07-2024, 12-09-2024 and
09.10.2024 at your good office in Panchkula ref. letter no. HSPCB/WC/ 10212 dated
28.06.2024, 1/257453 /2024 dated 09.09.2024 and 1/258815/2024. In all the
meetings, we met with Member Secretary, IAS, Shri Pardeep Kumar, Chief Engineer Mr.
Balraj Ahlawat, Superintendent Engineer Mr. JP Singh and we had explained to all about
the Clarification over show cause notice issued in the matter of STP water sample failure
and also appraised that the Builder had handed over the complex in 2012 to the RWA
and since then we, Freedom Park Life AOA (FPLAOA) are managing the operations in the
complex.

In all of these hearings we had requested for resampling & testing of our STP plant water
as all the parameters are within the prescribed range as per our latest in house test
reports we had carried out. In the previous meeting which was on 09.10.2024 Mr. Balraj
Ahlawat strictly address the resampling task to the concerned SO (Mr. Aparnesh
Kaushik) who was also present in the hearing panel. We are very sorry to state that
despite several requests we have not been approached so far by the department, to carry

nttps:fimail google.comimailfu/0/7ik=c5hd8fd4358view=pt&search=all&permthid=thread-a:r-60594226 2682 38367 27 &simpl=msg-a:f-65339327314430...

"7
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1115425, 3:06 PM Gmait - Reply HSPCB - Personal hearing regarding Environmental compensalion against M/s Freedom Park Life AOA (your ref. no

out re-sampling of our STP unit. Instead, and to our utter surprise and acute
disappointment, a huge penalty has been levied, which we, as a Cash strapped RWA with
no proﬁt no loss as it’s-motive, are not in a position to pay. .

Sir, principles of natural _}118111_06 also recommends that an opportunity should be
provided to the unsuspecting alleged defaulter, to rectify their mistake. Unfortunately, we
have not been given any such opportunity in this case and our various requests for a fair
hearing seems to not have been granted. We request you to please reconsider your order
in this light and carry out a fresh evaluation.,

Sir, at our end we have already submitted fees of Rs.4500/- (Four Thousand Five
Hundred Only} for resampling along with the refundable security of Rs.500000/- {Five
Lalkhs Only) as directed by Gurgaon HSPCB office on 29.06.2024 (As attached copy).

Meanwhile, we regularly analyze our STP outlet water to ensure compliance to SPCB
norms. Attaching the recent lab test report of STP water tested on 19.11.2024. And we
are happy to inform you that all parameters are maintained within range as proposed.

You are humbly requested to direct the RO & SDO North, Crurgaon to carry out the
resampling of the STP water. .

We would also like to state that the fines have been erroneously imposed on us and
request the same to be withdrawn due to the reasons as mentioned below:

Due to factors beyond our control - flooding during August-September 2022 period, our
STP had got waterlogged and there was major damage to our STP system (see attached
proof of flooding and repairs carried out). We had to carry out a complete revamp of the
system, spending nearly 11 lakhs in the process despite not receiving any notice from
HSPCB about the results of the sampling, The notice is purported to have been sent o
an email i.d. that was not in use at that point in time. And no physical copy of the notice
or report was sent to us.

We have filed an appeal before the NGT for consideration (Appeal No.
0701116022432024) for a review of our case.

Our STP system was made fully operational on 15 January 2023. A sampling of the
discharge water was carried out on 16/01/2023. The results, as you can see, were
within the SPCB recommended parameters (report dated 20/01 /2023 enclosed for

reference}. We have also given the maintenance of the STP to R.K. Enviro, from 015t Feb.
2023. R. K. Enviro specializes in STP O&M.

In light of the above, we request you to kindly issue necessary instructions to:
1. Carry out a re-sampling of our STP discharge water at the earliest
2. And to consider to completely waive-off the imposed penaity of Rs. 1,55,62,500
as it has been imposed due to miscommunication, as explained above.

Should you need any additional information on the above, we shall be happy to provide,

Many thanks for your understanding.

Thanks & Regards
ﬁtlps:ﬂmai],google‘oonﬁmail.-‘u.-‘ﬁf?ik=c5bd8fd435&view=pt&search=ali&perm(hid=1hread-a:r-6059422626823836727&simpl=msg-a:r-5533932?31 9900....

2
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e AT Ty AT R ST e e
Mandeep Kumar : : '

Estate Manager
M-9311751007

https:/imail google.commailiu/0/?ik=c5bd8fd4 35 &view=ptisearch=all&pemmthid=thread-a:r-60594 2262652 3836727 &simpl=msg-a:-55339327315900... 7
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4 attachments

QE] Reply Letter HSPCB.pdf

311K

% Work Order RK Enviro For STP.pdf
2698K

.@ Freedom Park Water test report Jan 23.pdf
862K '

.@ STP Plant Repairing Details.pdf
12333K

FPL ESTATE MANAGER <fpl.estatemanager.plota@gmail.com> - ' _ Mon, Jan 8, 2025 at 5:03 PM

To: hspcbrogrn@gmail.com, hspchwatercell@gmail.com

Cc: FPLACA President <fpl.aoa.president@gmail.com>, FPLAQA Secretary <fpl.aoa.secretary@gmail.com>, FPLRWA .
Secretary <fplywa.secretary@gmail.com=, Jitender Yadav <jitender.yadav@nimbusharbor.com>

Bee: FPL Technical Manager <fpl.technical.manager@gmail.com>

To

Hon'ble Member Secretary

Haryana State Pollution Centrol Board,

C-11, Sector -6 Panchkula
hspcbwatercell@gmail.com

https:#mail.google.comimailiu/0f?ik=c5bdSid4 36 Sview=pt&search=alidpermthid=thread-a:-60594 226268238 36727 &simpl=msg-a.r-55339327319900... 57
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11525, 3:06 PM Gmait - Reply HSPCB - Perschal hearing regarding Environmental compensaiion against M/s Freedom Park Life AOA {your ref. nc..
Through; Mr. Yogesh Yadav- Superintendent (WC} for Member Secretary ' '

Sub: - Personal hearing regarding environmental Compensation against M/s Freedom Park Life ADA,
Freedom Park Life Group Housing Society, Village Samaspur, Sector -57, Gurugram

Your Ref: - Letter no. I/258815/2024 for hearmg dated 04/10/2024 and vour EC Order dated 26 November
2024

Qur Ref: - Personal hearing attended at HSPCB office, C-11,-S_ector-6, Panchkula on 09.10.2024
Dear Sir,

We wish to thank the HSPCB team for collecting the STP water sample on 30.12.2024 from cur premises, as
was being requested by us. As your team is aware that we also took the sample from the same source and
at the same time with the HSPCB inspection team. The Lab representative collected the sampie and sent it
to the laboratory for carrying out due analysis/testing.

We have recelved the STP water test report on 04.01.2025 and we are happy to state that ali the
parameters of our $TP outlet are well within the limits as recommended by HSPCB. We are happy to share
the: r“eport for your necessary mformatlon and needful please

Dear Slrs we have apphed for renewal of our CTO on 28.11.2024 and are lookmg forward for the CTo
approvai at the earliest possible.
We are sure that our commitment to protecting our environment has once agaln been demonstrated by the

results of the sample analysis.
{Quoted text hidden]
[Quoted fext hidden}

4 attachmen_fs

WhatsApp image 2024-12-23 at 11.45.26 AM (3).jpeg
48K

§ WhatsApp Image 2024-12-23 at 11.45.36 AM (2).jpeg
§ 50K

https:iimail google.com/mailfu/0/? k=c5hdbfd435&view=ptésearch=alidpermthid=thread-a:r-6059422626 823836727 &simpi=msg-a:r-553393273192300.. &f
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WhatsApp Image 2024-12-23 at 11.45.36 AM (1).jpeo
97K

e FREEDOM PARK WATER TEST REPORTS DEC-24.pdf
3 424K

hitps://mail.google. com/mailiu/0/?ik=c5bd8fd4 35 Aview=pt&search=all&pemihid=thread-a:r-60594 22626823836 727 &simpl=msg-ar-55339327319900. .. T
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PREVENT N
W)" POLLYUTION
" FORMY
{See Rule.36)

Report No.1-2012
Dated - January-Q7, 2025
I, hiereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6. of 1974) received on the
31* day of December, 2024 from ‘Sh. Aparnesh Kumar, Sc-'B’, a sample of liquid domestic effluent
of M/s Freedom Park Life AOA Samaspur; Sec-57, Gurgaon, cotlected on 30.12.2024 from the Inlet
& Qutiet:of STF for analysis, The:Satple was in a condltion fit for-analysis reported below:-

I further tettify that 1 Have analyzed the afore-mentioned sample on 31/12/2024 to 07/01/2025
and deciare the result of analysis.to be as foliow:-

. Sr. No. | Parameter Inlet of | Qutlet of | Preseribed | Test Method
18TP STP 1 Limits
1. | pH Value at 25°C IR 7.31 —— APHA 4500 H* B
: , ) {24 £dition 2023)
2. | Conductivity uSfam at 25°C 1890 1165 APHA 2510 B (24"
_ Edition 2023)
| 3. | Total Suspended Sclids mg/! 1185 14 20 APHA 2540 - D (24"
' N T | Edition 2023)
| 4. |8.0.D.(3 Days at.27°C) moy! 1490 8:2 10 IS 3025 (Part 44)
! : . . |- . 2023
5. ! Chemical Oxygen Demand mg/l  { 355.6- | 466 150 APHA 5220-B (24"
' i B Edition 2023) .
. 6. | Oil&Grease mg/l |12 1 BDE* v APHA 5520-B (24"
(DL¥**=1) Edition 2023)

BDL* = Below Detection Limit

DL** = Detection Limit

The condition of the seals, fastening and-container on receipt was as follow!

Container had its seals found intact in orddr; slip on the Contdiser had the mgnature of the

reprasentative of the industry and:the board representative.

Signed this oh 07" day of January, 2025 \

Haryana State Pollution Control Board Laboratery, _
" Sector-16 A, Faridabad Bo-%ﬁ%%%tl/

To

The Member Secretary, HSPCB, Panchkulaf Regional Office, HSPCB, Gurgaon North / M/s
Freedom Park Life AOA Samaspur, Sec-57, Gurgaon.
Endst. No. HSPCB/LAB/F/2025/ 9 {2 Dated: 1128

This test report-relate only to the pasticular sample subritted for testing
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FORM }
{See Rule 36}

Report No.:-2012
Dated - January 07, 2025 _
1, hereby, cestify- that T Narender Hooda as Board Analyst, duly appointed under sub section

(3) of section 53 of Water (Prevention and contro} of Pollution) Act, 1974(6 of 1974} received on the

31% day of December, 2024 from Sh. Aparnesh Kumar, Sc-'B', @ sample Of‘ liquid-demestic effluent
~ of M/s Freedom Park Life AOA Samaspur, Sec-57, Gurgaon, collected on '30.1:'2.;'2!")'24 from the Inlet

& Outlet of STP for analysis, The Sample was.in & cofidition fit for an-a[ys'f_-s;,rep‘o’r_ted}'é-‘b,eIQw:~

1 further certify that I have analyzed the afore-mentionad sample on 31/12/2024 to 07/01/2025

and declare the result of analysis to be as follow:-

i Sr. No. | Parameter ' Inlet of STP Outlet of STP | Prescribed | Test Method ]
. | | Limits !
; 1. ; Colour Blackish pAlmoest i — !
;i _ : . . |.Colorless . . __ ‘
. 2. | Gdour Bad Odourless  [meeee ] wees r

The condition of the seals, fastening and container on teceipt was as follow:
Container had its seals found intact in order; siip on the container had the signature of the
representative of the industry and the board representative,
Signed this.¢n 07" day of January, 2025

Maryana State Poliution Cantrot Board Laboratory,.
Sector-16 A, Faridabad

To
The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Gurgaori North / M/s

Freedom Park Life AQA Samaspur, Sec-57, Gurgagn.
Endst. No. HSPOB/LAB/F/2025/ 4 8 F 2- Dated: 1~ 1~247 .

This test report relate only to the particular sample submitted for testing
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mrien.

wmj;“?;:i‘;: Haryana State Pollution Control Board
ugpan Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon
Ph.0124-2332775 Email:- hspcbrogrn@gmail.com

No. R25GUNOCTOA/WSCN102969555 DT. 12/05/2025

To

M/s Freedom Park Life AOA
FREEDOM PARK LIFE GROUP HOUSING VILL SAMASPUR SECTOR 57
GURGAON
GURGAON

d by t['éegBeard and it has been observed that the
_he requirement of the

Control of Pollution) Act, 1974 as per policy of the Board.

Accordmgly, Show Cause Notice for refusal of consent under above sard Acts is

1. A, Unit hast

prescribed Perf n f required and applicable
consent fee (as pér sched apleson the web-site www.hspch.gov.in). 3.
Latest copy of balance sheet ddly attested by CA or CA certificate w.r.t. capitai
investment cost of the unit for the preceding year. (Capital investment cost
should include the original cost of land, building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should
be included in the capital investment cost even if it is on lease or rent or
mortgage). 4. Latest inspection report and analysis reports of effluent/ air
emissions/ noise conducted by Board officer (s) for the mandatory inspection, if
conducted. 5. In case of industries/projects/establishments handling Hazardous
Chemicals having threshold quantities mentioned in schedule 1] and I of
MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof of
submission of updated safety audit report duly audited with the help of an expert,
annually and up to date onsite emergency plan alongwith report of the mock drill
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of the same to Chief Inspector of Factories alongwith copy of the same,
(Required as per instructions of MOEF & CC issued vide letter No. 14-
7(382)/2010-HSMD dated 09.03.2016). 6. Detail of land in case the effluent is
discharged on land for percolation or for irrigation along with copy of registered
agreemeht made with the land owners in case the land belong to the persons
other then the land of the applicant unit (in case not submitted earlier). 7.
Conditional CTO for two times has already been granted to the unit and unit
continues to operate without depositing the amount of Environmental
compensation of Rs. 15562500/- imposed vide Head office letter No.
11261159/2024 dated 25.11.2024. Moreover, there is no policy provision for
granting conditional CTOs o occasions in such cases.

General Deficiencies ¢

In case you faﬂ to submit reply or submit comp iance of the deficiencies within 7
days, the consent to operate under Water (Prevention & Control of Pollution) Act, 1974 and
: il ' 5] efused due to the above

1. Reply of SCN submitted to concerned RO offices shall only be considered and in case unit
submitted th@gér reply tosother offices of the Board ,the:same is not liable for consideration on

concerned Regional office to
h show cause notice, within the

Regional Officer, Gurgaon North
For Haryana State Pollution Control Board



- May, I5th 2025

| {&nne;mre XZ} -E}ease find the aftachimieiit as Aﬁﬁéxuzé»i

2. Deposﬁ of r’e : 'ireé{ and appheabie consent fee-Please find the

«&ttachment as

5. Eme,roemc:y ;egp_;”;se plan fi:va_ 'sz:_'_ si&findthﬁ attachment as

AnneRiEss -V

6, 'Demﬁs f;zaf 'Ié_z'ﬂ*d. in ease the efffuent is discharged on land-Not
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elymitted the c@n‘«eggmn ding tﬁz‘aemyear renewai fea. '

_Regardmg the; -fenvmenmazxtai compensatian, we Wish to bxmg to your
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Dated: 06.08.2025

fpl estaten'tanagerpiota@gmaﬂ gom
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May, 24th 2028

“Gurgaon North,
Sub: - Covering Letter _. ly& su‘Bm:issio;d 0 doc‘ﬁmen‘ts for £TO
renewil for Freedoni ) .,_;ark Tife AOA, Ref. No. 102969555 dated
07.05. 2325

DearSir/Madam;

This is in reférence ¢
congcerninig the TG

o:the Show Cause: N‘--*‘?*ce (5CN) dated 12.05.2025
onling by Freedom ParkeLi “

Adcﬁtmnally we are submithng res;mnse for CA ¢ettificate and balance sheet

| as per your latest quesy

- CTO on g:re:sqnbﬁd Performa
et ag ﬁmneme-! '

2 EDestﬁ: of required and applicable consent fee-Please find the
attachitent as Annexure-If

3. Laufsi cc)py of baiancﬁ s‘heet ci‘t;ly attes{:ed by CA-Pleas’e Firid the

:e' *;ssmzzs/ -ozst‘-‘: and xi»afer @e’pm't-ﬁe,ase Tn& 'fhe attachment' as




mnsxstenﬂy app_,e for a.0TO valic for three }é’ars and ave diily
submitted the corresponding tin?ee-;rear renewal fee.

Supexim:endent {W ':_'}:_
Menaber. Secretary

et e ot R+
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M Gma" Tervender Thakraon <tervender.thakraon@fidelegal com>

Appeal No. 2 of 2025 - Freedom Park Lifer AoA Vs Haryana State
Pollution Control Board & Anr. - Service of Rejoinder on behalf of

Appellant
1 message

08
Tervender Thakraon <tervender.thakraon@fidelegal.com> Mon, Oct:6, 2025 8! ﬁpM

To: hspcbrogrn@gmail.com, hspcbwatercell@gmail.com

Dear All,

In the matter of Appeal No. 2 of 2025 — Freedom Park Lifer AoA Vs Haryana
State Pollution Control Board & Anr., Please find attached herewith the scan
copy of Rejoinder on behalf of Appellant.

Regards

T.S. Thakraon
Advocate for Appellant

@ Freedom Park Life Vs HSPCB Rejoinder.pdf
6686K
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